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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL e
% NEW DELHI
6
feo O.A. No. 313/91 , \
~ TA No. -
DATE OF DECISION 15,72, 1291
Shri Leela Ram & Dthers Petitionex Appligaﬂts
Shri 0.P. Sood Advocate for the Petitivnes(y) fpplican
Union of Indis d D
Union of India. nars Respondent
Shri M.L. Yerma : Advocate for the Respondent(s) 127
Shri Vijay Mehta, Advocate for Respondants 3=5,

v

CORAM
The Hon’ble Mr. P,K. Kartha, Vice-Chairman (Jud1,)

The Hon’ble Mr. 23.N, Dhoundiyal, Administrative Member.

‘ 1.  Whether Reporters of local papers may be allowed to see the Judgement ?
2. To be referred to the Reporter or not ? :

3. Whether their Lordships wish to see the fair copy of the Judgement ?

4

Whether it needs to be circulated to other Benches of the Tribunal ?

(Judgement of ths Bench delivsred by Hon'bla
Mr, P.K. Kartha, Vice-Chairman)

- The ten applicants befors us are Copy Holders

- working in the Government of India Press, Faridabad,
Their next promotion is .to the post of Reviser and
therga?ter, to the post of Reader which is filled ug
in accordanceIUith the provisions of the Governmant of

India Press {Non=Gazetted and Non-Ministerial poot)

Recruitmsant Rules, 1985((1985 Rules, for short), madea
under . the proviso to Artic’ie 309 of tha Constitution,
The rUlejs joverning the holding of Readership Examination
u@réw contained in the F?:egdership (Racruitmemt to the rnost
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The =z2pplicants and Mespendents 3 to & 1.

Vi

Cony Hold;rs/?euisers clearly manbtionl-
"qualified' against the names of ~er-o- -
who cuzlify the “eadership Examinati.ns
(d) allou the application with cost: and
e 1
\e) any cthar relief/reliefs as deamad =090, oo
in the circumstances of ths Case,
2, Ln 7.2.1981, an intarinm ordsr uss sassaed dlrenl
that no regular euoointmants of ilsaders nursy=nt b e

impugnes selection, if any, bs male
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Tha interim ordsr has besn continued thares

cass was Finally heard and ordars were reszarved on
13,058,199,
4, The cazse of the applicants may bs summed un
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follows, The 1985 Rulss provide 55% ouota for s=ni.oi

and 45% gucta fer merit, They have allaged that ths
respondents have sought to fill the non-selectics ..o o F
from juniors and on merit basis contrary to the .uls:z, Tha
mirimum gqualifying berc&ntage of marks in bhoth the | tgzs
is 50%, but the respondents have sounoht toc pass 2= 1-

¢

narscneg obtaining less than aualifying marks, T.asv v

aleo varisd the minimum qualifying marks to fFavour -on

mn

nersons and hava awarded merit marks to a few npercoons

without rules and srocsduress,

S. The respondents hagvae stabted in thair coun el -
P ce
affidevit that the gualifying marks were fixad oL 7<°

o v 34 - 4 [ N
"or general candidatss and 28% for S.C. and S T
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"0 papers, The applicants failed tp obtain

marks and as suc -
SUCh, were declarad Unsuccessfyl Moo
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obtained by them are as unrersa.
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>, Shri Panna Lal, C.H. 0o Te
3. Shri Lankush Ram Sharma, CoH, 18 o
4, Shri Lela Ram, C.H, ¥, e
5. Shri Dhirajpal Chetri, C.H, ' 20 o5
6, Shri Inder Nagrain Jha, C.He 21 s

7. Shl‘i Ta‘D. JOShi, CoHc 02 g —4

8, Shri Fam Pal Singh, C.H. 11 T
’ g, Shri Jai Ham Dagar, C.H, a0 ‘o
. 13, Shri R,P., Sambaria, C,H. a8 i
G, Tha razspaondents have further stated that zesvics

- records of the cualified candidates uare evnluaiad y -

Sub-Committze zopointad by the Board of Zxaminaiion,
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Oy .
Whe andyx xboxoauhooanaeead Evaluation of regord of ss oina T
can“idates who secured qualifying marks in each of “he -
i canars sepacately was done out of a maximum of 00 Lot
These marks have been given cnly for the selsction gk
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of 457 of vacancies zs provided for in the recril bt =t

rulas “cr the post of Feader, The aevaluatian of
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Mathod of recruitment ¢+ Ay promoti
whather by direct which by &
recruitment or by promotion deputation
or by deputation/transfer both hy di
and percentage of vacancies mant,
to be filled by variocus
methods,
In casa of recrultment : Promotion:
hy promotion/deputation (1) 537
transfer, gradss from ~H~113Z ¢
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(B) List II

List II will contain the names of failed candidatas.

Note: 1

Uécancies of feaders of hoth seniority as well =S
merit suota will be filled up from among the Qandi;ates
inc;uded in List I.

Note 2

The exzamination will be competitive for Filling up
the Ymerit! quota vacanciaes and cualifying for the *seniority’
quota as laid down in the Recruitment Rules for the paost of
Fegder, The licet may contain mors names than the zctunl numbear
of candidatas required to fill up the available vacancies, The
obiect is to enlarge the scops For the seniority quota
vacancies, Inclusion in List-I does not confer any right to
appointment as Resder and in the ordinary courss, the A umb er
of candidates finally appointed as FReader will not excaed the
number of vacancies indicated in the notice of Examination
referred to herein before, irrespective of the numbsr

candidates included in Listel,

9, Pera.6 of the Appendix to the said Rulss reads as

folloysSt-

"The Board of Examination has discretion to
Fix w qualifying marks in either or both the papers
of the examination and also the averall quali#ying
marks af ter addition of marks zs a result of

evaluation of record of ssrvice. Such qualifying
marks may vary from Press .to Press,

10, There is nothing on record to indicats that the
respondents excesded the merit quota and reduced Ehs

. R . N\,
senlority quota on the basis of ths results of the 1590
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Examination., Us also do not ses any infirmity in the
provision of the Rules of the Examination vasting the
discretion in the 8oard of Examination to fix the
qualLFying marks in either or bhoth the papers of the
examination and also the overall quallfylng marks, There
' to 1nd1cate T
is nothing on recordinhat the respondents shoued unﬂue
favour to any-particular candidate or candidates, Faving
appeared and fgiled in the Examination, the applicants
cannot challenge the very'rulss under which the éxamination

Wwas held. (Vide S.L, Sharma \.’8. U.p. S.Cp, 1991 (1) :. S;:a 23?;

Brij Kishoras Pandey Us. bnlon of India, 1988 (B8) A, 7.C.853),

1. Inthe light of the above discussion, we see no
merit in ths oresent application and the sams is dismissed,
1aaving the parties to hear their own costs, The interim

order passed an 7.2.1991 and continued theraaf ter,

is
hereby vacated,
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